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ORDER

C.p. No. 1488/I&BC/NCLT/MB/MAH/20U
1. The Learned Representatives of the petitioner is present.

2. However, no one is present from the side of the Respondent,
3. On perusal of the requisite Form it is nouced that the name of the IRp is yet

to be proposed as per the statement of the Learned Counsel. It is stated
that the requisite Form and the Notice of Demand has been served upon the
debtor.

4 It is hereby directed to intimate the next date of hearing to the Respondent
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